
Central Adminlstrativ/s Tribunal
PrinciTal Bench, Neu Delhi,

0. A. No. 1196/93
NewOslhi this the 9th Day of February, 1994,

Hon'ble Fir, Justice S, K, Ohaon, Vice-Chairman
Hon'ble Hr, B,N, Ohoundiyal, Be«ber(A)

1. PARVEEN KOIIAR SAINI,
aged 23 lEARS
fi/0 SHRl M.R. SAINI
H/C WZ 128, PALAM VILUGE.
KEW EELPI-110 0^(5,

2. MRS. EONITA,
AGED 30 lEARS

- V/0 -SHRI RAJ KGTiAR, -
VO 935» A/8, GOEIND PDRI,
KALKA.TI *
RjETrf DELHI-110 01Q

5. SHRI JYCTI SWARIP NAILVAL.
AGED 2? TEARS,
S/C SHRI G.N, KAIL'.'AL,
Wo B-27, I.N.A, COLONY,
NErf DFT-BT *

U SHRI LAXMI KAMI' GAOTAM,
aged 27 tears
S/0 SHRI K.S. GADTAM,
Wo yjkf SOUTH ANARKAU EXTN.
near 60K BAZAR.
DELHI-110 0*^1

. SHRI PREK PRAKASH KAPOOR.
AGED 27 TEARS
S/0 SHRI D.D. KAPOOR,
Wo 17/8, GITA COLONY.
•1SLHI-110

SHRI ARIJIT KAR,
aged 26 TEARS,
S/O A,K« KAR,
1^0 C-3i»J, ALBERT S'JUARE.
GOLE MARKET,
NEV; IELPI.110 001

SHRI BABBAR BEAK,
AGED 26 TEARS
S/0 SHRI PHOOL SINGH,
Wo J-631, JEHANGIR PDRI.
_liElflI»iio 0^^

Me, RASHMI KULSHRESTHA
MARI SHANKER KULSHRESTPA

NFW lELHI-110 nni

RAVAT,aged 2d TE.ARS,
6/0 SERI GOBIND RAVAT,
yo RZ-102A, T-EXTENSION,

TOAK HAM.



: 2 :

10, Wa, Anjana Kunari*
O/o Sh, Hari Shankar Khannan
R/o 8-11/117, Yamuna Vihar,
Dal hi-110 053,

(By advocate Sh, V, S,R. Krishna)

vsrsua

/0

Petitionars

Union of India
through the Secretary,
Ministry of Information &Broadcasting,
Government of India,
New Delhi,

The Director General,
Doordarshan Kendra,
Sansad Marg,
New Oelhi-110 001,

The Director,
Doordarshan Kendra,
Sansad Marg,
New Delhi. Respondants

(By advocate Sh. M.L. Verma)

ORD£R (oral)
delivered by Hon'ble Mr, Justice S.K, Dhaon, Vice.Chairman

The orincipal celief asked for in this 0, A, is
that the respondents may be directed to circulate the

eligibility list of the Casual General Assistants as
per their circular dated 19. 12, 1992 at(Annexur9 A-a)

Acounter-affidavit has been fil^d on behalf of
the respondents. The learned counsel for both the oarties
have been heard. Ue are, therefore, proceeding to dispose
of this O.A. finally.

The contents of the circular dated 19,12,1992
(Ano«ur. A-4) ,r, th„,. Th, eligibility of th. Casual
Gan.ral A„i,tanta has b.,m dataroiinsd. All tha Gsnstal
ssistantsf on casual basis* vdire; advised to ass their

position in th. •'̂ ministration Ssction from ths r.giatsr



maintained for the purpose and they may raise their
objection, if any discrepancy is noticed by them.
Their representation should reach the Administrative
Officer by 24.12,1992 positively. Thereafter no
representation v»iil be considered and eligibility
drawn by the office will be treated as final.

The prayer made in the applicaUon coupled with
the averments made in paragraphs 4(ir) &4(x) of this
O.A. are clearly based on misconception. The circular,
as indicated above, did not require the circulation of
the eligibility list. It merely gave a right to the
Casual General Assistants to examine the relevant
register in the Administration Section and, if they
felt dissatisfied, they could file objections within
a specified time.

The petitioners failed to avail of the offer
given in the circular dated 19.12.1992. Therefore, they
are not entitled to any relief in the present aA.

To the counter-affidavit, a copy of the
eligibility list has been appended. Since there is
no challenge to the correctness of the contents of
the list in this O.A., we make it clear that no
finality shall be attached to the said list so as
to prevent the petitioners from challenging the
correctness of the same before the appropriate forum
in appropriate proceedings, if they are so advised.

«.th these Observations, this a A. is dismissed.
No costs,

( 8.N. DHQJMilYAL) , .
VICE chairman

/w/


